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O.tigi nal APpli cation No. 551 of 1992---
Allahabad thi s the 18th day of--.§.eRt. 1995

Hon' bl e ur , R.K. Saxena, iVien ber A J j
Hon! ble lVlr • U. S. Bawej a, Member i A Q

Bharat Lal Gupta, s/o Lal a Banshi, Lal Rjo
75 Pan Lari ba, Alla habad ,

APPLICANT.

By Advoca te Shri P.K. Kashyap.

Ver sus -~
1. Union of India through General Manager, l'brth

Eastern Rail way, G::>rakgp~ ~

2. General Manager(Personnel) North Eastern Railway,
Corak hpur •

3. Ghief Mechancial Engineer, l'Jorth Eastern Railway,
Gor akhpur •

./

By Advoca te Shr i Pr a shan t Nla thur •

o R D E R{Oral ) .J'

By Hon' ble Dr. R.K. Saxena,. Member ( J )

The applicant has approached the Tribunal

for seeking the 'relief that the Leave Account Pay

of 2J9 days, amounting to ~-25, 192.00 be directed

to be pai d by the respondent sand al so the wri t

of mandamus, commanding the respondents to pay

intrest at thgrate i18% be issued. Besides,
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the bonus for the monthc;of April, 1990 to July,

1991 amounting Rs.806.00 be also ordered to be

paid.

The r s sponc errt s have contested the

case an the grounds that the days of encashnent

were only 26 for which the amount has been

calculated and paid. It is also contended that

there is no force in the dpplication.

3. Ne have heard the Le ar nsd counsel for

the panties and have perused the record. ,
''';'

4. The main point inthis case, is as

to what is the number of days of earned leave

due to t he a ppl.i ce nt , He clai:ns the days as

235 0.u t 0 f -which paym ent 0 f sa1ar y 0 f 26 days. Q
was ~o him, whereas the respondents ~ne

wi th the plea t hat only 26 day s were available

to the a ppli cant and payment of salary of too se

26 days was made to the eppl.b cant , It is, as

a matter of fact, the point of going through

the ser vi ce record of the appli cant. It voul d

be better that the servi ce record is shown to

the applicant ana then the decision is taken.

The contention of the learned counsel for the

respondents that Pension Adalat had taken place

and in that Pension Adalat, the days of Earned<,
Leave were found er:Y- 26. The applicant on the

other hand contends that he never appeared before

the Pension Ad~at ant therefore,
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lare not bindi~ on him. There is no question

~
of refering~he proceedings of Pension Adal.at ,

The _.matter shall be examined afresh after the

appli cant moves a r epr es ente t.Lo n within 3 weeks

from today. The respondents are directed that

the said representation shall be disposed of

after giving an opportunity to the applicant

and showi ng the re cor d about the day s of

earned leave due to him. The de ci sion of

.,
the representation shall be given by the

respondents wi thin 8 weeks from the date of

receipt of the representation. The O.A. is

disposed of accordingly. No order as to
'Ii'

co s t s-

ME'v1BEH ( J )

IM.M·I


